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RAJYA SABHA 

Friday, 14th February 1958 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

MESSAGE FROM THE LOK SABHA 

THE CRIMINAL LAW AMENDMENT BILL, 1958 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Criminal Law Amendment Bill, 1958, as 
passed by Lok Sabha at its sitting held on 
the 12th February, 1958." 

Sir, I lay the Bill on the Table. 

RESOLUTON    REGARDING      DIS-
COURAGING AND CHECKING THE 
EVIL   OF    CASTEISM  AND    COM-

MUNALISM  IN THE  COUNTRY 

MR. CHAIRMAN: On behalf of Mr. 
Kishori Ram who has authorised Mr. Jaspat 
Roy Kapoor to move his Resolution, with 
your permission, I am asking him to do so. 

SHRI JASPAT ROY KAPOOR (Uttar 
Pradesh): Mr. Chairman, Sir, I beg to move: 

"This House is of opinion that 
Government should take immediate steps to 
appoint a Committee consisting of 
Members of Parliament to suggest ways 
and means to discourage and check the evil 
of casteism and communalism in the 
country." 

Sir, I am grateful to you and to the House 
for    permitting me to    move 
106 RSD—1. 

this Resolution which stands in the name of 
Shri Kishori Ram, the lucky winner in the 
ballot, who but for his absence would have 
moved it and done fuM justice to it, for 
himself belonging to the Scheduled Castes, 
who have suffered more than any other caste 
in this country because of casteism and 
communalism, he would have brought to bear 
upon this question not only his personal 
experience but the experiences of the 
Scheduled Castes and many others. Sir, even 
as it is, I am glad to have this opportunity to 
move this Resolution which, I am glad to say, 
has the support of a very large section of this 
House—maybe the unanimous support of this 
House    . . . 

DR. P. C. MITRA     (Bihar):     Certainly 
not. 

SHRI JASPAT ROY KAPOOR: . . . as is 
evidenced from the fact that the notice of this 
Resolution was given by no less than 25 or 30 
Members. Sir, our country has suffered too 
long and too much from the evils of casteism 
and communalism. Untouchability which is 
only an extreme form of casteism—though it 
has been made illegal and though it has been 
provided in the Constitution that it shall not 
exist in the country—unfortunately does exist 
to a pretty large extent. These evils have 
weakened and divided our society for a long 
time. They stand in the way of the unity of the 
country. Communalism led to the partition of 
the country and led to the most horrid 
incidents after the partition, the evil effects 
whereof we have not yet been able to get over 
completely. It also led unfortunately to the 
murder of Mahatma Gandhi, the Father of the 
Nation. That tragic event, we might be 
remembering, led to one good thing 
immediately-thereafter, and that was that 
casteism and communalism became less 
effective. A.t one time we thought that this 
evil had disappeared, but then later events 
have proved that we were mistaken in   that  
belief.  These  evils   only  lay 
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some time or, if I may say so, they only went 
underground and soon we found that this 
demon of casteism and communalism has 
risen again from the grave as it were, and 
today we find, these evils not only do not 
show any sign of decline but are on the 
increase. The real fact is that this evil has been 
gradually gaining strength and more so on the 
political or electoral front to which I will pre-
sently refer. As for the evil of un-touchability, 
I have already submitted that despite the 
legislative enactments that we have passed, 
despite the provision in the Constitution and 
despite all the tall talk about it having been 
abolished, the hard fact remains that it does 
exist to a very considerable extent. And so far 
as the caste complex is concerned, I can do no 
better than quote from the Backward Classes 
Commission's Report, p. 21, paragraph 37: 

"The religious caste complex has 
become so deep-rooted that it is not easy 
for any caste-group to get away from its 
strong grip. Even the most intellectual 
including those who declared themselves to 
be the enemies of caste, are not often 
entirely free, and consciously or 
unconsciously they act in a man-er which 
gives a fresh lease of life to the caste 
system. Both by the force of inherited habit 
and the training imparted to an individual 
he feels a deep loyalty to the caste group. 
That loyalty is so deep that he is generally 
unable to shake it off even when he is 
intellectually convinced that it is baneful." 

Sir, the hard fact is that even after ten years 
of independence, communalism, whether 
based on religion, sect, caste, language or 
State, has been on the increase. Communalism 
based on language and State has been a recent 
addition. Communalism based on language, I 
am constrained to say, is being fanned by no 
less a person than Shri C. Rajagopalachari, 
who is using all his intellect and great wisdom 
to 

 
make, as is usual with him, the worse appear 
the better reason. This evil of casteism and 
communalism has spread to the universities, 
educational institutions, administrative and 
even business offices and most of all to 
politics, and if we do not take immediate and 
effective steps to check this growing evil, we 
shall soon land ourselves in a very difficult 
situation. The unity and solidarity of the coun-
try is being threatened, and if we are 
complacent about this situation, we shall soon 
find ourselves in a very difficult situation. Sir, 
the recent communal riots in Ramanathapuram 
resulting in about 40 deaths or murders rather, 
the Dravida Kazhagam anti-Brahmin violent 
campaign in the south, the recent murderous 
attack on Mr. Srinivasachari who, I may 
mention for the information of the House, 
prosecuted on behalf of the Government and 
secured the conviction of Mr. Ramaswami 
Naicker, the leader of the Dravida Kazhagam, 
the speeches of Mr. Naicker advocating the 
murder of Brahmins, and then, Sir, the Hindu-
Sikh tension in East Punjab with its recent 
consequence of four persons having been 
killed by gun shooting, and the communal 
frenzy which was recently let loose not long 
ago, in my own State of Uttar Pradesh merely 
because of the republication of the book called 
"Religious Leaders" by Bharatiya Vidya 
Bhavan, all these things must arouse us to the 
urgency of the situation. Sir, how unfortunate 
it is that communalism gets its strength on the 
ground of religion, whereas as a matter of fact, 
no religious teaching ever supports it. 

Gurdwaras, Arya Samaj, 
mandirs and mosques are now 

again, as in the past, being used for political 
purposes and to spread communal hatred. 
Sheikh Abdullah now is being extolled as 
'Hazrat Sheikh Abdullah' to our great surprise. 
I do not know whether a mere individual can 
be extolled as 'Hazrat'. In pamphlets which are 
being thrust on us from day to day and 
sometimes hour to hour from Delhi, Sheikh 
Abdullah is being extolled    as 'Halrat'Sheikh 
Abdullah, 

int
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though he preaches from mosques in Kashmir  
communal     hatred    of  the worst order.    
Sir, may I here make one humble suggestion 
to the Government whether they should not 
seriously consider enacting a legislation pro-
hibiting   the   use   of   religious   places for 
political purposes or from where communal 
frenzy may be advocated? This  is   
something  for  the    Government to 
consider.    I  think this suggestion     is worth 
while being    seriously considered.   Why 
should places of   worship   like   mandirs,      
mosques and gurdwaras    be    allowed    to   
be used  to create communal hatred    in the 
country? That is not the legitimate function  
of    temples,     mosques    ana gurdwaras.    
Sir,     curious  as  it may seem, and even 
paradoxical, elections based on  adult 
franchise  have reactivated and aggravated 
casteism. Caste distinctions   have      been   
deliberately and ruthlessly  exploited  during     
the last two general elections.   Sir, in this 
connection, all of us—I should rather say  'all  
political  parties'—are  guilty. What do we 
find?   When elections are to  take places,  all 
political    parties, before setting up 
candidates, first try to find out the nature of 
the constituency more to the extent of the 
particular   community   which   resides   in 
that constituency, and if in a particular  
constituency  a  particular community is in 
majority or is living in large  numbers,    then    
a     candidate from   that  particular  
community     is selected and  set up so that 
he may be able to    catch the votes of that 
community  on  caste    or     communal 
grounds.     Sir,   when   the   candidates are 
selected, they make appeals     to the voters 
on grounds of caste, community   and  
religion.   That   is   not  a secret;  that  is  the  
experience,  I  am sure,  of  every  one  of us.  
The communal-named   political  parties   
make no  secret   of  their   communal     out-
look,  but  so  far  as     non-communal parties   
are   concerned,   they ^profess from    house    
tops,     they    proclaim emphatically  in  
their  election  manifestos   that  casteism  
and    communa-lism are a bane in the 
country    and must  be  eradicated.  But    in    
actual 

practice, from the very start right up to the 
end, all political parties and the candidates set 
up by them, generally speaking—of course 
there are some honourable exceptions, but 
generally speaking—make the fullest use of 
communal appeal to the electorate. 

Sir,  the question then  arises  as to what 
should be done.   I have  a few suggestions  to  
make  in  this  connection.    Firstly,   of  
course,   there  is  a general    suggestion     that      
political parties  should not make selection of 
candidates keeping in view the communal 
nature  of    the     Constituency. But   the  
more   effective   step    would be that so far as    
the    Government and  Parliament  are  
concerned,   political parties having a 
denominational name  should  not  be  
recognised    for any   purpose  whatsoever.    I     
would suggest,   Sir,   that  such   a   communal 
party should not be given  any electoral   
symbol   by   the   Election   Commission.   I  
do  not  know  whether  in the   absence   of   
any   specific   legislation  on  this  subject    it    
would     be within   the  power   of   the      
Election Commission  to   do  so.    But     
should such    legislation    be    necessary,      1 
would   earnestly    submit    that     we should 
enact it before the next general elections come. 
Sir, in this connection,  I  may  remind    the     
House that last year, or a little before that, 
when  the  necessary  Bill  on  election was   
being   considered  by   us,   I   had tabled a 
proposal to this  effect,  and I had gone further 
to  suggest     that it should  be    incumbent    
on     every candidate to put a declaration at   
the foot of the nomination paper that he does  
not  belong  to   any     communal organisation,  
and  a  communal   organisation  which  
participates  in    politics.  But unfortunately 
that was not accepted    then.    The    last     
general elections  have  brought  home  to    us 
more  vividly   than   on   any  previous 
occasion that we must resort to some such 
legislative  enactment  as I  suggested then and 
which I repeat now. Sir, as we find from the 
notifications issued from time to    time    by     
the 
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Commission, Hindu Sabha, Jan Sangh and 
Akali Dal are to be given symbols and they 
are being described as National parties. How, 
Sir, a Hindu Sabha or an Akali Party can be 
called national, being communal on the very 
face of it, I fail to see. But then, as I said, the 
Election Commission may feel helpless in the 
matter. I, therefore, suggest that it is very 
necessary that we should have a legislation to 
the effect as I have suggested, or in any 
modified form. I would also suggest that 
appeal to casteism and commu-nalism during 
the course of election should be made a penal 
offence. It is, of course, an election offence at 
the moment. But then unless you make it a 
penal offence under the ordinary law of the 
land and make it, if necessary, even cog-
nizable, I do not think merely making it an 
electoral offence takes us very far. 

As a matter of fact, Sir, the Hindu Sabha, the 
Akali Dal, the Jan Sangh are recognised as 
parties which according to their own 
programme declared loudly are communal 
bodies. Their functions and their policies are to 
protect the interests of one particular 
community. When they go to the electorate, 
they act and preach according to their own pro-
fessed and proclaimed manifesto and then we 
say that it is not open to them to make an 
appeal to the electorate on the ground of 
communa-lism. To me this appears to be a 
little inconsistent. If such an appeal is bad for 
the purpose of election, then such, bodies 
should not be "allowed to assume a communal 
name. I would also suggest, Sir, that in 
Parliament and In Assemblies such communal 
bodies should not be recognised at all. They 
should not be given a separate label and a 
separate block in the Assemblies or in the 
Parliament. Neither should any facilities be 
given to them for propagating their policies 
through All India Radio.   I had made a 
suggestion 

that it may be made incumbent on every 
candidate to subscribe a declaration to the 
effect that he does not belong to any 
communal organisation and legislation to this 
effect may be enacted. As such a suggestion 
may appear to be fantastic, I would like to 
draw the attention of the House to a statement 
made by the Commissioner for Scheduled 
Castes and Scheduled Tribes in his Report on 
page 121, para 6, which is to the following 
effect: 

"The Government of Bombay propose to 
pass a legislation by which no person will 
be considered qualified for contesting a seat 
in any local body like municipalities, local 
boards, Panchayats, etc., or in the local 
Legislative Assembly or the Legislative 
Council if he believes in untouchability and 
practices it." 

I only want Parliament to go a little further 
and, on the same lines, declare in a legislation 
that unless one subscribes to the declaration of 
the nature that I have suggested, he should not 
be allowed to contest an election. Maybe, Sir, 
that such a suggestion needs very careful 
consideration and it is for that reason that I 
have submitted in my Resolution that a 
Committee of Members of Parliament, of both 
the Houses, may be constituted. 

Sir, I would like to refer to another matter 
and in that I suppose I will have the fullest 
support of the Chair, being an eminent 
educationist as you are. Another breeding 
ground for communalism and casteism is the 
denominational institutions in the country. Sir, 
one is not born a communalist, it is the 
environments in which he lives which make 
him so and the environments that one breathes 
in at the most impressionable age of his life 
are in the schools, colleges and universities. I 
would submit, Sir, that we should discourage 
the growth of denominational institutions in 
the country. The question is how we should    
do 
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it. Sir, on several previous occasions outside 
the House I had occasion to discuss this thing 
with eminent educationists. My suggestion to 
them was that the Government should not 
make any contribution to educational 
institutions which have a caste or de-
nominational name. They said that most of 
the institutions bear that name and if 
Government support were not there, they 
would not be able to function. Sir, my 
submission is that whatever may have been 
the attitude of the Government in Jhe past, 
whatever may have been the necessities of 
the situation in the past, time has now come 
when we should seriously consider this ques-
tion and if we have to take effective steps to 
check and eradicate this evil, then such 
institutions should not be financially helped 
by the Government. Maybe, Sir, that there 
may be some constitutional difficulty in this 
respect, for once when I suggested this thing 
in a very high quarter, my attention was 
drawn to article 30 of the Constitution which 
says: 

"The State shall not, in granting aid to 
educational institutions, discriminate 
against (any educational institution on the 
ground that it Is under the management of 
a minority whether based on religion or 
language." 

My reading of this article, is that it is still 
open to the Government to deny financial 
aid to communal and caste institutions but 
even if this article stands in the way, I would 
submit, that this article should be amended 
so that it may be open to the Government, if 
it finds that com-munalism is rampant in any 
institution or for the mere fact that the 
institution bears a communal name, to stop 
financial aid to such institutions. Sir, in such 
denominational institutions, the admission 
of students is often regulated by caste and 
communal considerations. Even the 
appointment of teachers, their promotions,        
their       punishments        are 

regulated by caste and communal 
considerations. Why should we have all these 
caste and communal considerations? After all 
the students of different communities must 
live together, not one caste students in one 
hostel and another caste in another hostel with 
the result that by living in such hostels they 
imbibe the communal spirit of the worst 
nature. 

Then, Sir, may I touch a rather delicate point 
here? Unfortunately we have seen, during the 
last few years that when foreign dignitaries 
come, communal bodies are allowed to give 
receptions to them. A foreign dignitary coming 
to this country should be honoured by all alike 
and no communal institution, no body of 
citizens in the name of a particular community, 
should be allowed to offer receptions to the 
foreign dignitary. We all, belonging to 
different castes and communities, must join 
together and give a reception. It certainly 
creates a very bad impression with a foreigner 
when, coming here, he finds that on some 
occasions he is honoured by a particular 
community in the name of that community. 
That, Sir, must be stopped and banned 
altogether. Sir, not only that, we even find 
Ministers, political leaders and even 
candidates when they are successful in an 
election, allow themselves to succumb to the 
temptation of being honoured by caste 
organisations to which they belong. That is 
something very unfortunate. If we really mean 
business and if we do not mean mere paying of 
Up sympathy to anti-communal-ism, anti-
casteism. Ministers particularly and our 
leaders, our politicians and even Government 
servants, by a rule prescribed to this effect by 
the Government, should never associate 
themselves with the functions of institutions 
bearing1 caste or communal names. Why 
should the foundation-stone laying ceremony 
of institutions bearing caste and communal 
names be performed by Ministers and big 
persons? If they do not do so, I am sure the 
growth    of 
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will be considerably discouraged. I have 
already suggested a few remedies. A few more 
I may suggest hurriedly because my time is 
shortly to be over. As I have submitted, 
communalism based on language and state is 
growing up more rapidly now than ever 
before. I have suggested certain remedies but 
one thing I may repeat again, as I repeated on 
a previous occasion. The policy of the 
Government which they have announced more 
than a year ago to the effect, in accordance 
with the recommendations of the States 
Reorganisation Commission's Report, that 50 
per cent. of the All India Services in any State 
must be manned by persons residing in 
another State and that one-third of the High 
Court Judges in a State must be recurited from 
a different State should be implemented. This 
will in some measure check communalism 
based on state residence. 

Sir, I have come to the conclusion of my 
remarks. The situation is an urgent one and 
requires urgent and Immediate steps to tackle 
it. We should lead a crusade against this and 
we should see that this evil is not allowed to 
grow and if possible, is eradicated in due 
course of time. I have, therefore, suggested in 
my Resolution that a Committee should be 
appointed. We should go thoroughly into this 
question. I may remind the House that in 
1948, after the murder of Mahatma Gandhi, 
the Congress Party in the Constituent 
Assembly appointed a sub-Committee to go 
into this question, of course in a very limited 
sphere. The late revered Dr. H. C. Mookerji, 
who was the Vice-President of the Constituent 
Assembly and later on Governor of West 
Bengal, and Mr. Santhanam were two 
Members of this Committee. They had 
submitted a report, a copy of which I have 
with me. They made certain very good 
suggestions in this connection but 
unfortunately this matter could not be pursued 
then. I submit that this matter should be re-
pursued now in the light of recent 

experiences because at that time we had 
hoped that this evil would drop off 
automatically. Not being so, the necessity has 
arisen to appoint once again a Committee. 

MR. CHAIRMAN: Resolution move-ed: 

"This House is of opinion that 
Government should take immediate steps to 
appoint a Committee consisting of 
Members of Parliament to suggest ways 
and means to discourage and check the evil 
of casteism and communalism in the 
country." 

Shri Surendra Mohan Ghose first. Mr. Yajee 
second. Mr. Ghose has given notice of a 
similar Resolution. Therefore I am asking Mr. 
Ghose first Mr. Yajee will be next. Then Mr. 
K. B. Lall. Dr. Mitra, I know you have 
opposed it already. 

SHRI SURENDRA MOHAN GHOSE (West 
Bengal): Sir, I am grateful to you for giving 
me an opportunity for supporting this 
Resolution and speaking on it. As my hon. 
friend Shri Kapoor has already pointed out, 
we have made provisions in our Constitution 
for the removal of casteism etc. Although we 
have passed many Bills to deal with this 
casteism and communalism yet it still persists 
and we all know that it still persists. Not only 
there is passing of Bills here, but we also 
khow that from the time of Buddha many 
religious teachers and social reformers have 
tried their utmost to fight this evil and 
eradicate it from our society. Even then, there 
are, even amongst us, some who feel that there 
is some truth in it or there is some justification 
for retaining this caste system even today. It 
seems to me that because for hundreds and 
thousands of years this system, in spite of all 
the efforts of our religious teachers and social 
reformers, is persisting, therefore, there must 
be some truth also in it otherwise it could not 
have    existed 
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up till now. In order to find out what exactly is 
the truth behind it, I would like first of all to 
take up the attempt of Buddha. In your famous 
works, Sir, you have pointed out that Buddha 
never preached any new truth or gospel but 
simply used new language to preach the old 
truth wich contained in Vedas and Upanishads 
and we also know from the writings of many 
scholars that in spite of Buddha's efforts he 
could not eradicate the caste system from the 
Indian society. The caste system was existing 
before Buddha, it existed during his time and 
during almost 1000 years of Buddhistic age in 
India. So what comes to my mind is this that 
because some of us have a little confusion in 
understanding, as to what exactly this caste 
system is, some of the best scholars have 
confused the issues by taking caste system and 
Varnashram as meaning the same thing. 
During Buddha's time, the Indian people, the 
masses throughout India had no allegiance to 
Varnashram as such but the caste organisation 
remained intact. Rather it was intensified also 
in some respects. Then we find even among 
the Muslims and Christians in India, they also 
follow the same pattern or caste organisation 
in some way or the other. 

SHRI D. A. MIRZA (Madras): What has the 
hon. Member in proof of what he says that 
there is this caste system among 
Mohammedans? 

MR. CHAIRMAN: You are getting into a 
very academic discussion. It is a practical 
problem. 

SHRI SURENDRA MOHAN GHOSE: 1 »m 
coming to it, Sir. Because if we seriously 
mean to do anything to eradicate it, we must 
have first of all a proper understanding of the 
problem. So I am bringing in all these things 
otherwise it will be a futile attempt again. 
That is my point. You please look at the 
books of some of the authors. I can mention 
Dr. Ghurye's book   and   Mr. Bhunt's   in 

which he has enumerated many castes 
prevalent among Mohammedans also. 

MR.  CHAIRMAN:      You give him the 
authorities later. 

SHRI D. A. MIRZA:  I question that 
authority, Mr. Chairman. 

DR. RAGHU BIR    SINH      (Madhya 
Pradesh):   Without understanding? 

SHRI SURENDRA MOHAN GHOSE: My 
point is that if we take away this religious 
aspect of the caste system, we will find that 
from the time of Mohanjodaro till very 
recently, at least upto 1857 when there was an 
upheaval throughout India, this caste 
organisation existed not only as a religious 
institution but as a vocational and functional 
organisation. Every man in India was born 
with some work to be done for the society. 
That was the underlying principle of this caste 
organisation if we properly analyse and try to 
understand it. Now that we have a State of our 
own, based on adult franchise and now that we 
have accepted a socialist pattern of society as 
our goal, that responsibility which the people 
were bearing all these years, thousands of 
years, on themselves separately and 
independently of the State or any other Central 
organisation, can now be discharged through 
this State of our own. As we now have adult 
franchise as well as this goal of socialist 
pattern of society, the responsibility for 
providing work, the responsibility for looking 
into the affairs of everybody, now devolves on 
the State itself. Therefore, what I was trying to 
point out by mentioning all these things is this. 
More educative propaganda is to be taken up 
by ourselves, to educate our people, to make 
them understand that this is not giving up a 
principle—The principle I may point out—In 
India everybody had a philosophy of life. 
Recently, I think the year before last, a book 
was published on Tilak by Dr. Shay. In that 
book also he has pointed out that the unique 
feature of the Indian people is this, that while 
throughout    the world    where 
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independently civilizations sprang up, they 
were all groping in the dark to find out what 
exactly was the meaning of life, in India, 
throughout the ages the people themselves 
knew what meaning is there to their life and 
they were trying to achieve it. How far they 
succeeded and how far they failed is a separate 
question. But the meaning was clear in their 
mind. Here I say the same spirit which 
prompted them to provide work for everybody, 
to take the social responsibility of everybody 
to provide for some sort, of social insurance 
for everybody, should be there today and I do 
not condemn the spirit behind it at all; but that 
same spirit should today work through the 
State, through the organised efforts of the 
people. Therefore, what I say is, today it is 
necessary that the State should undertake some 
sort of constructive work, day to day work, for 
educating the people and for helping them to 
be free from this casteism and communalism 
and the other things that my hon. friend who 
proposes the amendment which refers to 
lmguism and parochialism. 

In this connection, we should remember 
one thing in particular. Those who are trying 
to do this work must themselves be free from 
these evils. They must themselves also 
analyse their own minds and see how far they 
are free. Each of them should ask, "How far 
am I free from these evils?" Only then can 
their attempt be successful. This is all that I 
have to say. 

SHRI SHEEL BHADRA YAJEE (Bihar): 
May I move my amendment? 

MR. CHAIRMAN: No amendment, but 
speak on the general Resolution. 
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MR. CHAIRMAN: Order, order. You have 
got just two minutes. (Time bell rings.) You 
started at three minutes to Twelve. 

SHRI KAILASH BIHARI LALL : I started 
just at 12. 

MR. CHAIRMAN : Don't say so. Two 
minutes more. You will fiet excited. Blood 
pressure will go UD You stop it. 
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(Time   bell rings.) 

DR. R. B. GOUR: Which was that 
unfortunate district of which he was 
chairman? 

MR. CHAIRMAN: Mr. Kailash Bihari Lall, 
please sit down. Shrimati Chandravati 
Lakhanpal. 
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SHRT PERATH NARAYANAN NAIR 
(Kerala): Mr. Deputy Chairman. I am in full 
sympathy with the general purposes of the 
Resolution. Evils of communalism and 
casteism are assuming    very    serious    
proportions 

and some of the happenings in the various 
parts of the country must make us sit up and 
must make us deeply ponder over these 
happenings. I shall confine myself to the 
position in the South and in order that this 
House may have an objective idea, 1 shall just 
refer to some few happenings in the Madras 
State and some few happenings in my own 
State of Kerala. Today, in various parts of 
Tamilnad, of Madras State, members of the 
Brahmin community do not feel themselves 
safe to go about on the streets with their tuft 
on, with their sacred thread, the poonool, on. 
They are set upon by certain elements in 
public streets and there is a feeling there that 
protection of person and property is not 
guaranteed to the members of this community. 
The whole issue raises the question of the 
attitude that the State Government, the 
guardians of law and order, the whole 
Government machinery, must adopt in a 
situation of that kind. Now, I am not 
suggesting that this is a mere simple question 
of maintenance of law and order, it is not so. 
On the other side, what is it that vast sections 
of these people, vast masses of our people take 
objection to this tuft and sacred thread? In this, 
you get a real historic background running 
through centuries, as to how in the evolution 
of Asiatic society, education was confined to a 
small minority section—and that minority, 
small section, of course, reached tremendous 
cultural heights and all that—and how that 
section could not share that education with the 
vast masses of the people. That background is 
there, that feeling, especially in this 
democratic set up, is there. Those people have 
felt a healthy urge to raise themselves cul-
turally, to share the benefits of education and 
so on. Now, that feeling is there. It must be the 
duty of the Government and the political 
parties and the responsible public opinion to 
see that, on the one side, these healthy urges 
are enabled to be fulfilled and, on the other 
side, members of all communities are 
guaranteed protection of person and property. 
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Again, Sir, there this is another instance. So 
much has been said about Mudukalathur. As 
many as fifteen people were shot dead, forty 
people were cut to pieces and over 2000 
houses were set on fire and so much has been 
said about this incident. 

SHRIMATI       T. NALLAMUTHU 
RAMAMURTI (Madras): Where did this 
happen? 

SHRI PERATH NARAYANAN NAIR: In 
Ramnad District. So much has been said 
about this. Though a judicial enquiry has been 
denied, some officer of the Government went 
there and made a report and the Minister in 
the Ministry of Home Affairs also had an 
occasion to go there. I am not going into the 
merits of the whole question but the fact 
remains . . . 

SHRIMATI _ T. NALLAMUTHU 
RAMAMURTI: Are these facts brought out 
as a result of surveys made or are they what 
appeared in the papers? 

SHRI      PERATH NARAYANAN 
NAIR: I am just referring to what appeared in 
the papers. I am not going into the merits of 
the question. My point is that in that area there 
were these two communities which were 
backward in all respects—culturally, 
educationally—and yet these two 
communities went at each other and cut each 
other's throats. That has been happening. 

SHRI D. A. MIRZA: It was not at all a 
communal thing. The whole trouble  was  a  
landlord  tenant  one. 

SHRI PERATH NARAYANAN NAIR: 
Whether it is communal or political, all these 
things have a place; the elections have their 
place. I know all these have their places but 
my point is that you find this amazing 
spectacle of backward communities fighting 
with each other. We have to deeply ponder 
over this 

thing and see whether anything has been done 
by the previous Government or by the present 
Government or by the political parties now to 
adopt some real economic ameliorative 
measures there. It is not a question of landlord 
fighting against tenants. Both the maravar 
community and the Harijans are very 
backward in all respects. There is absolutely 
no national extension services, no community 
projects, no irrigation programmes, there is 
nothing. 

SHRI D. A. MIRZA: This fight there was 
between the landlords and tenants. The 
Thevars were the landlords and the Harijans 
were the peasants . . . 

(Interruptions.) 

SHRI PERATH NARAYANAN NAIR: I 
have my own version. My point is that there is 
no simple common recipe for these things.. 
These various ugly and crude manifestations 
spring from different social environments and 
unless you deal with these in a comprehensive 
manner, unless you take along with this eco-
nomic and social ameliorative measures also, 
unless you take broad steps to give better 
opportunities for all these various different 
classes, this problem cannot be solved. I am in 
full sympathy with the Resolution because 
these problems require to be gone into. They 
have their roots historically and are assuming 
all sorts of ugly and very crude 
manifestations. It is not a simple thing. It is 
not just a question of merely even maintaining 
law and order. For example, in my own State 
of Kerala, as you would have noted, there has 
been some satya-graha going on in front of 
our State Secretariat there. Now proselytisa-
tion is going on for so many reasons. So many 
of these members of the scheduled castes are 
converted to other religions. The point is, the 
moment they get converted to some other 
religion, they cease to enjoy the benefits 
which are now given to the scheduled castes.   
Of course, I am not 
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[Shri Perath Narayan Nair.] going into the 
merits of whether this proselytisation must be 
encouraged or not. It is not my point but the 
moment they take to a different religion, you 
withhold from them the benefit. You cannot 
say that the moment they take to other 
religion, the backward state of the community 
ceases to be there.     It is not so.. .   . 

(Interruption.) 

So far as the Government is concerned, they 
have to take a more liberal, a more 
comprehensive view of these things also. It is 
not a question of religion again. Again we 
have our 'Removal of Untouchability Bill'. 
There was a recent incident in Trivandrum 
where a member of the scheduled caste, when 
he was taken to a barber's saloon was openly, 
in the public street, set upon by the public 
there. Now the guardians of law and order feel 
helpless. In these things my point is that you 
have to assess these in the proper background 
and also, so far as the Government is 
concerned, they have to re-examine their 
whole attitude to this  question. 

Again the mover of the Resolution referred 
to the denominational institutions and how 
even in the teaching profession special 
communal claims were preierred and all that. 
We make an honest attempt there in Kerala to 
find some solution to this, not from the 
religious point of view, not even from the 
point of view of comprehensive reform of 
education but to see that some of these evils 
or casteism and communalism which are 
rampant in the educational institutions could, 
in some measure, be put a stop to. We come 
forward witn a Bill. Now the mover pointed 
out that Section 30 stands in the way.   .   . 

SHRI JASPAT ROY KAPOOR: But then   
that  Bill    will    inject  another 
"ism". 

SHRI PERATH NARAYANAN NAIR: 
That we will go into. You must be honest. If 
you go into the specinc provisions of this Bill, 
I want only that you should bring to bear on 
tne provisions of the Bill an unbiased 
judgment. Because it comes rrom a particular 
party or it comes from a particular State.   .   . 

MR. DEPUTY CHAIRMAN: Anyway mat 
Bill is not before the House. 

SHRI PERATH NARAYANAN NAIR: 
Even where certain constitutional provisions 
are obviously in tne way, we nave taken 
recourse to amend that Constitution if need 
be, but this sort of thing under the cover or the 
Constitution, under the cover of say habits, 
traditions and all these things, we can no    
longer tolerate. 

So my suggestion is whether some few 
Members of Parliament themselves can 
suggest effective ways and means, 1 am not 
sure, but 1 agree that this social evil, this 
casteism and communalism is eating into the 
very vitals ol our society. It is assuming 
various crude and ugly forms. These evils are 
raising their heads and I am at one with the 
mover that we must lose no time in taking 
effective steps to check these. 

DR. P. C. MITRA: Sir, I oppose this 
Resolution for the benefit of the mover of the 
Resolution, Shri Kishori Ram. Because he is 
one of the scheduled castes and he wants to 
give effect to the second Resolution viz., to 
extend the reservation period for 10 more 
years. 

MR. DEPUTY CHAIRMAN: We are 
concerned only with the first Resolution. 
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MR. DEPUTY CHAIRMAN: Are you 
likely to take more time, Dr. Mitra? 

DR. P. C. MITRA:  Yes, Sir. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at one of the clock.. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY SPEAKER 
in the Chair. 
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j  was    real/y    perplexed    when    this 

Resolution   came    before  us.    I  had 
expected the mover of the Resolution and 
especially my esteemed colleague Mr.  
Kapoor,    to have    thrown   some light on this 
subject.   The Resolution is so very vague and 
his speech was still  more   delightfully   
vague.    I   do not know what exactly he was 
aiming at.   I wonder whether he wants caste-
ism to  be abolished or forgotten  or kept and 
preserved in the homes only. If casteism is to 
be abolished    completely and driven out of 
the minds of  persons,   I   think  caste  should  
be abolished first.    Similarly, if communalism 
is to be abolished, if the basis of communalism 
is religion, is it the contention of my hon. 
friend that all religion  should be abolished?    
Without defining casteism and communalism,  
we have heard  a  lengthy    discourse and I 
think most of the   hon. Members still feel that 
they are still grouping in darkness and no light 
has come to us. 

Another thing I would like to say is that it is 
also wrong to think that we can eradicate all the 
ills of this land by means of legislation. I think 
it was the history of England that ' gave us the 
clue. One of England's kings—King Canute—
sat at the sea shore and ordered the waves of 
the sea to stop. And of course, the waves did 
not stop. Like that, if the Parliament of India is 
to pass a Resolution saying that all casteism 
should end, will it end? Or if the Parliament of 
India and we the legislators pass a Resolution 
that all communalism should come to an end, 
will it come to an end? I wonder whether we 
are not going in too much for these legislations 
what is needed is not legislation ,but real 
reform amongst the people. The lives of the 
great bulk of the people must change and that is 
most important. What you have to achieve by a 
change of heart you can never achieve through 
legislation alone. The pointer to this is in Shri 
Shrikant's  recent  report about       the 
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Scheduled Castes and Scheduled Tribes. Two 
days back there was a report in the papers to 
the effect that though untouchability has been 
made an offence and it has been named as an 
offence by the Constitution, still God alone 
knows from how many villages, even today, 
untouchability has really gone, and the so-
called untouchables are able to get water from 
the same wells from which the other 
Hindus—the so-called caste-Hindus—are 
getting their water. So there is no urgency for 
a reform like this by means of a law. What I 
would like to appeal is to see what exactly is 
wrong with this casteism and this 
communalism. There is no use saying that 
casteism and communalism should go. I think 
the prime objective of the mover, as it has 
been pointed out is that casteism is a dis-
ruptive force, that it aims at the 
disorganisation of the country's unity and that 
it will end in chaos and it will all result in 
hardship to tne people of India. My hon. 
friend may also feel that the unity of India, the 
security of India and the peace and 
harmonious life in India will be jeopardised. 
But is it all due to only casteism and 
communalism? Take for example and for the 
sake of argument that we stop all this casteism 
and communalism, that they are eradicated 
from the land, will there not be disruptive 
forces still in existence in this country? I 
would ask my esteemed colleague whether, 
besides casteism and communalism, today, 
have we not got other 'isms'? For example 
there is this language issue. It is disruptive. It 
is creating more chaos than communalism. 
We thought that with the partition of the 
country and the creation of Pakistan and all 
the other things that followed, we have solved 
this communal problem; but this language 
issue is more deterimental to the unity of this 
country, more detrimental to the cause of this 
country and it concerns very much today our 
own prestige in foreign lands also. So is it the 
contention of my hon. friend that because 
language is causing and creating disunity and 
disharmony in this country, 

therefore languages should be abolished? I do 
not think my hon. friend will advance such an 
argument. 

Similarly, even if you forget this language 
issue, and this linguistic madness is forgotten 
for a moment, there are still other issues, the 
regional issues like Tamils versus Malayaiees, 
Andhra versus Kannadigas in Bellary, 
Gujeratis versus Marathis, Bengal versus 
Bihar and so on. Still there are these 'isms' 
creating disunity in this country. Is it the 
contention 01 my friend that to avoid this 
catastrophe we must do away with all regions 
and make India one unitary State? Sir, the 
remedy suggested by my friend does not and 
will not solve the problem that he wants to. 
My humble contention is that casteism and 
communalism are bad if they are brought m 
into the public forum, and caste, religion and 
all these things should be kept inside the 
"house. A person may be guaranteed to have 
his caste or his religion or his personal things 
inside his house, but once he comes into the 
public, once he leaves his house he must have 
a cosmopolitan outlooJc and the feelings in 
the country should be that one caste is not 
superior to another caste and a person 
belonging to one caste must feel that every 
caste is equal, that he is an equal member of 
the society of this country and that he does 
not become, by birth or by his position, 
superior to others. This can be achieved only 
by propaganda, by a slow process of 
educating the people in the rural ar^as. For 
example Mahatma Gandhi created that feeling 
in the people, created a revolution in the 
minds of the people in the lar-flung frontiers 
of this country that the so-called untouchables 
are not really untouchables and that in India 
all are brothers, and that the so-called un-
touchables are really the children 01 God and 
that we should love them, and what legislation 
could not achieve, Gandhiji by his message of 
peace and love was able to achieve. So, Sir, 
even to-day, if the measures of the   Indian   
Government   to   eradicate 
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[Shri T. S. Pattabiraman.] untouchability 
are a success, I will not say that it is only due 
to those measures of legislation; it was also 
because of the propaganda carried on to 
spread the message of Gandhism. Yet it has 
not been eradicated completely. Like that 
caste and casteism will remain, whether you 
like it or not, for ever. There is nobody in this 
country or for that matter in any other country 
who can say when caste and casteism will go. 
I would humbly submit that it is wishful 
thinking that caste will disappear. As there are 
the different languages in ow country and we 
advocate love for languages, the castes will 
remain and they will continue to exist but we 
should see that the evils of casteism are not 
there and there is no caste fanaticism. 

SHPT KAILASH BIHARI LALL: Will you 
kindly tell us what is casteism? 

SHRI T S. PATTABIRAMAN: If I think 
that the caste to which I belong is superior to 
another, that, according to me, is the feeling 
of caste sm. That is my interpretation. I feel 
that must go. 

So, Sir, legislation cannot achieve this 
object. We have to slowly and gradually do 
propaganda amongst the people that there is 
equality, perfect equality for all, and whether 
a man belongs to Islam or to Hinduism or to 
Buddhsm, he must keep it inside nis house, 
and once he comes out, he will only be an 
equal member of the society—the equality 
that is guaranteed by the Constitution and 
other things. So, Sir, I am very reluctant to 
accept this Resolution not merely because I 
do not subscribe to its ideals but also because 
of the fact that what we cannot achieve by a 
change of heart we can never achieve by 
resorting to legislation; and the legislation, if 
any, will remain only a dead letter. For 
example, the Sarda Act remained a dead 
letter. Now we have 

the Hindu Marriage Act;  yet second marriages   
are   going   on   and   people take more than one 
wife.    So whether you like it or not you cannot 
achieve these  social reforms  just by legislation.    
It  must  be  a  gradual  process 1  and it must be 
a peaceful evolution. I That process    alone  will    
yield you I  ultimately good results  and best  re-
j suits.    So, Sir, I humbly suggest that j  the 
mover of the Resolution need not be under any 
illusion that this reform can be achieved by 
legislation.    It is better we leave it to the good 
sense of the people and    allow    all fissiparous 
tendencies  to  die    down  slowly  and then  to 
realise that the unity of the country    lies    in    
the    feeling    that whether one hails from Cape 
Comorin or the Himalayas,    from Bombay or 
from Calcutta, he is one, and he is a son of the 
soil and that this country is united    by a    bond    
that    can be broken by none in the world., 

Thank you, Sir. 

SHRI    KISHEN    CHAND    (Andhra Pradesh):  
Mr. Deputy Chairman, Sir. as    pointed    out    
by     the    previous speaker I support that    part    
of the i  Resolution where  it  says  that caste-[ 
ism should not exist in our country; j  but 
whether we can remove the evil :  effects  of 
casteism    by  leg.slation  is ■ very doubtful.    
In this Resolution the !   underlying idea of 
appointing a com-;   mittee of Members of 
Parliament    is that they should subsequently 
put up a  report and the  object  of that report, 
will be to institute some legislation. 

SHRI JASPAT ROY KAPOOR:  Not 
necessary. 

SHRI KISHEN CHAND: If it is only a 
matter of just writing a report which would be 
kept in the shaves of the library, then it is not 
going to achieve any purpose but, if it is going 
to lead to legislation, even that legislation may 
not have effect immediately, but, as has been 
pointed out, slowly and gradually that 
legislation will have effect.   I do not agree 
with 
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people who say that the Sarda Act did not 
have any effect. It had considerable effect. If 
there were a hundred marriages of under-aged 
children before the Sarda Act was passed, 
there were only ten after the passing of the 
Act. Similarly, here also, if legislation is 
brought it may not have immediate effect; it 
will have its effect after a long time and 
slowly and gradually the evil effects of 
casteism will go away. But, Sir, I felt that the 
mover of the Resolution, when he was 
moving the Resolution, himself stuck to the 
name of a caste, and the person who spoke 
second after him, he also has a caste-name, 
and so on and so forth. All these people 
during the last sixty or seventy years of their 
life have utilised their caste name as an 
integral part of their names and whatever the 
advantages or disadvantages attached to it 
have accrued to them. 

SHRI H. D. RAJAH (Madras): Does it 
happen  at  the  elections  also? 

SHRI KISHEN CHAND: I beg to submit 
that it should have been the very first step ten 
years ago or twenty years ago when they 
attained maturity that they should have shed 
that part of the name which indicates their 
caste. To retain it and just go on proclaiming 
to every citizen of India that they belong to a 
particular caste and then come round to this 
House and criticise that casteism should not 
exist in this country is most unfair to  say the 
least. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh):  Is 'Kapoor' a caste? 

SHRI KISHEN CHAND: I maintain, Sir, it 
is a sub-caste of the Kshatriya community. 
'Kapoor' is definitely a sub-caste of the 
Kshatriya community as you have, for 
instance, Agarwal, and whenever you find a 
surname it is always related to a caste or a 
sub-caste. 

SHRI H. D. RAJAH: What about ■Kishen 
Chand'? 

SHRI KISHEN CHAND: There is no sub-
caste. It is a name; it is a common name. 

SHRI JASPAT ROY KAPOOR: But. I 
thought Kapoor sheds no evil; everybody 
relishes fcapoor's smell. 

SHRI KISHEN CHAND: I do not want to 
be personal at all about it. It happened to be an 
example; I am not particularly mentioning 
about him.. You take any number of cases. 
What I am saying is that if you look at the 
history of the human race for the last two 
thousand years you will find there has all 
along been a tendency to form themselves into 
groups to protect themselves. And why do we 
have the evil effects of casteism in our 
country? I maintain, Sir, it is entirely due to 
the economic condition. After all where does 
the evil of casteism come in? There is the 
question of appointments. I agree that 
qualification should be the first consideration. 
You hold an examination. Supposing out of 
100 marks 4 or 5 candidates have received 
about 59 marks or 60 marks, now that means 
that their qualification is equal. Then once the 
qual'fication of all the candidates that are 
before him is equal, somehow or other the 
man who is to make the appointment has 
certain affection for a person of his own com-
munity because he thinks that thereby he is 
creating some sort of influence in society, 
attahrng some status in society and, therefore, 
when he is appointing somebody, everything 
else being equal, he gives preference to a man 
of his caste, and as a second consideration he 
gives preference to a person of his province. I 
tirnk more than this evil of casteism—it has 
been depicted in too high a light for I do not 
think that it is such a great evil as has been 
pointed out by the hon. the mover of the 
Resolution—the real trouble in our country is 
provincialism and linguism and they are really 
causing all this trouble in our country. The 
whole thing is, in appointments when 
everything else is equal or slightly unequal, 
people give preference to persons belonging 
to their province. If 
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[Shri Kishen Chand.] you review one 
province after another, somebody says, the 
Madrasis have got it in excess; somebody else 
will tell you the Bengalis have got it in 
excess; others will tell you the Maharasn-
trians have it in excess and so on. You can 
take up any province in India; it will always 
say that the people of the other province are 
very parochial-minded and they always give 
preference to their own people. Therefore, I 
submit that if this evil has to be remedied, 
first of all I would like to have one reform. 
All names should be so formed that you do 
not describe your province or your caste or 
community. I maintain that in our country you 
ask the name of any person and the moment 
you get the name of that person, you can 
always tell to which province he belongs, 
what his mother tongue is, what his caste is 
and what his group is. Everything can be said 
simply from the name. So if you want to 
remove that evil, more than inter-communal 
marriages or inter-caste marriages, I think the 
first step should be that any suffix or prefix 
wh:ch indicates either the province or the 
caste or the community should be removed 
from the name of every person..   That should 
be the first step. 

SHRI JASPAT ROY KAPOOR: Does 
Kishen Chand indicate Andhra or Mathura? 

SHRI KISHEN CHAND: The hon. Member 
wants to know what 'Kishen Chand' 
represents. He is himself answering it; it is 
not necessary for me to give an answer 
because he has pointed out himself that 
people of Sind also have got that name; 
people of Mathura have got that name and 
people of Hyderabad have got that name. 
Without being personal, that is the ideal that I 
want to place before the country, that the 
name should not indicate to which province 
the holder of that name belongs. And in so far 
as the hon. Member has asked about my 
name, I will hold up the example of all such 
names that do not have a prefix or suffix 
whereby you can find 

out to which province they belong. This was 
only a part of the argument. My main 
contention is that We have got this difficulty 
of language and though it may appear to be a 
little out of this Resolution, I think this 
imperialism of Hindi which is sought to be 
imposed upon the South is the bigger cause of 
all this trouble. This type of Resolut'on is not 
going to help the problem; we have got to be 
very careful about this. Some hon. Members 
have raised doubts about Shri Raja-
gopalachari. Another hon. Member has 
pointed out definitely that the life of a 
brahmin in South India is not safe.. His 
ancestors may have done injury to the other 
castes but just now he is leading a peaceful 
life. 

As a matter of fact, in appointments the 
brahmins in South India, I think, get less 
representation that non-brahmins and yet you 
see the brahmins are at a disadvantage. Their 
life is not secure; their property is not safe. Do 
you think it is right and it is fair? Under the 
garb of this Resolution, under the name of 
casteism, we are trying to point out that it is 
the brahmins and the higher castes who are 
really trying to assert themselves and taking 
hold of all the jobs. I think it is not right and 
not fair. What we should do is to really change 
the economic situation. If our economic 
situation changes, if it improves, it will be a 
binding force because in times of poverty, in 
times of scarcity people always form into 
groups so that they get a better bargaining 
power, so that they can have more offices and 
so that they can distribute more patronage. In 
these circumstances if a choice is given to me 
as to what steps should be taken in order to 
remove casteism, I will suggest that in all our 
forms, in our applications for appointments, 
caste should not play any part and in the 
competitive examinations the names should be 
replaced by numbers. I have often found in the 
universities, when questions are decided  
about    promotions 
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many people are affected by the name of the 
candidate. Therefore, in our university we 
introduced numbers. Every candidate has only 
a number right from the beginning to the end. 
Similarly if we can really change our names 
and have numbers, it will be a very good 
thing. 

DR. SHRIMATI SEETA PARMA-NAND 
(Madhya Pradesh): Only mathematicians will 
be able to do that.    C-112 and so on. 

SHRI KISHEN CHAND: Just as we have 
division numbers in Parliament. 

SHRI AKBAR ALI KHAN: That is a good 
idea. 

SHRI NAWAB SINGH CHAUHAN (Uttar 
Pradesh): It is a novel idea. 

SHRI KISHEN CHAND: Then, Sir, about 
this communalism I was rather surprised and 
pained when some hon. Members mentioned 
about religion. I do not think in our country 
now—at least in my part of the country—reli-
gion is playing any big part or that there is too 
much of communalism. There might have 
been in the past but in the last general 
election—I can say definitely—in Hyderabad 
there was actually no mention of 
communalism anywhere. Nobody tried to 
catch votes on the ground that he was a Hindu 
or he was a Muslim. Just to drag in old ideas 
and old phobias and dub everybody as 
communalists is most unfair. I think in this 
debate we have given too much of prominence 
to a thing which does not exist in these days, at 
least in a large part of our country. People are 
not guided by motives of religion. Of course, 
there has been some trouble in the Punjab 
between Hindus and Sikhs but that is mostly a 
language problem and we are unnecessarily 
twisting that language problem into a religious 
problem. So I come back before I end to my 
contention that in our country the main 
problem is that of language—linguism and 
provincialism. We have got to tight that evil 
and the evil results that may flow from trying 
to impose 

any particular language, whether it is of 
Indian origin or Aryan origin or non-Aryan 
origin, on the rest of the country.   Thank you, 
Sir. 

 

SHRI N. C. SEKHAR (Kerala): Please 
speak in English. 

SHRI NAWAB SINGH CHAUHAN: There 
should be no compulsion. 

SHRI N„ C. SEKHAR: We will talk in 
Malayalam whether you understand or not. 
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PROF. A. R. WADIA (Nominated): Mr., 
Deputy Chairman, it is a misfortune of our 
country that any one should have found it 
necessary to move such a Resolution. At the 
same time, it has to be regretfully admitted 
that the very need of the Resolution points to 
the existence of a definite evil in our society. 
That evil may not be confined merely to 
casteism and communalism. It may be 
provincialism, linguism, and I understand that 
the mover of this Resolution is not averse to 
broadening the scope of his Resolution by 
including these other unfortunate 'isms' that 
exist in our country. 

Sir, I have been long acquainted with the 
history of the non-Brahmin movement in 
South India. It started as a revolt against the 
Brahmins, and it has succeeded to such an 
extent that the Brahmins have lost their 
importance in the services, and very much to 
my surprise and regret I learned from my 
friend here that even the lives of the Brahmins 
were at times in danger. At the same time, the 
success of non-Brahminism does not imply the 
abolition of casteism. It has only transferred 
the love of power from the Brahmins to this or 
that particular community among the non-
Brahmins, so that the evil is as rampant today 
in South India as it ever was before, except 
that the centre of gravity has fortunately or 
unfortunately changed. That is the unfortunate 
thing. Therefore, I for one, feci that this 
distinction between the Brahmin 
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and the non-Brahmin is entirely out of place 
in a Free India, and I think the other castes are 
sufficiently advanced to be able to stand on 
their own legs. 

Sir, much against my will I have to make 
only one exception, and that is in connection 
with the Scheduled Castes,. I recognise there 
is some logic in what Shrimati Seeta Parma-
nand said that the very continuance of the use 
of the words "Scheduled Castes" keeps alive 
that feeling that they belong to a separate 
community. On the other hand, I should like 
her and people who think with her to 
remember that for centuries these people have 
been terribly neglected, even to a considerable 
extent persecuted so far as social relations are 
concerned, and that persecution still •exists. It 
has been abolished by our Constitution—in 
fact legally it may have been abolished but it 
actually exists in our society—and to that 
extent there is considerable force In the 
Resolution which stands in the name of Mr. 
Rajabhoj, and I do hope that we shall have 
some time to discuss it today. That is the only 
exception that I would like to make in this 
connection, and even that execption I ■would 
not like to be made permanent. A time must 
come when even the Scheduled Castes must 
recognise themselves as an integral part of the 
Indian community, not different from them, 
and to that extent I entirely support his 
proposition. 

Sir, whether the appointment of a 
committee of the type recommended by my 
friend Mr. Kapoor will solve the problem or 
not I am not very optimistic, frankly. Not that 
the evil does not exist; the evil exists, it ought 
to be combetted but whether a mere 
Committee of the Members of Parliament will 
help in solving the problem I have my grave 
doubts, especially when I remember that our 
Government appointed a very very costly 
Commission to consider the question of the 
Backward Classes and that report, after lakhs 
spent on it, has not helned to solve the 
r>roblem.   I am not 

sure, if it has not accentuated the problem. 
Most unfortunate, but the fact remains. 
Therefore, what this humble little committee 
of Members of Parliament will do, I do not 
know. 

SHRI P.. D. HIMATSINGKA (West 
Bengal): The mover said that the politicians 
created this distinction. Therefore, they would 
be the persons on this Committee. 

PROF. A. R. WADIA: I was just going to 
say that if the evil exists and if there is a 
feeling that Members of Parliament can 
contribute something towards the solution of 
that problem, I am prepared to accept the 
Resolution, in spite of the fact that I am not 
very optimistic about it; but it is worth trying, 
it is worth doing something rather than 
nothing. Merely sitting with folded hands is 
not going to solve the problem. 

I am afraid in some of the speeches that I 
have heard this afternoon there has been a 
tremendously defeatist attitude. One of the 
Members on that side unfortunately said that 
casteism would never disappear. Well, it 
means that it is a very serious menace to the 
future of India. My friend, Mr. Kishen Chand, 
has been advancing some very novel 
propositions. Apart from each one of us being 
recognised by our number—and I do not 
know how we are going to remember our 
numbers when it comes to some millions—
apart from that, taking that as a little joke, I 
was rather surprised to hear from him that 
legislation can effect in real change.. He said 
that, at the time of passing the Sarda Act if 
there were one hundred pre-puberty 
marriages, there were only ten after. I am 
afraid he is living too much in the atmosphere 
of the city of Hyderabad It is a known fact 
that the Act is not given sufficient importance 
in our villages, and I am not sure that even in 
our cities the Act is really honoured. But, it 
does express the considered opinion of the 
Government that pre-puberty marriages 
should not exist, and to that extent it has given 
a real fillip, at least in    our cities to    the 
agitation 
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[Prof. A. R. Wadia.] against pre-puberty 
marriages, and that great service Sarda Act 
has rendered and we welcome it. Again, if we 
have passed the Anti-untouchabi-lity Act, it 
certainly implies the resolution on the part of 
the Government not to encourage it, though it 
is for us ordinary people to give effect to it, 
not merely by lip service but in our actual life 
and in our actual communications with our 
sister communities. It is from that standpoint 
that I am supporting this Resolution in the 
sincere hope that we can put our heads 
together and consider measures which can 
alleviate this great evil which corrodes our 
national life. Things have come to a very 
bitter pass and we cannot sit with folded 
hands. We have to do something. And if this 
Committee is good enough to make any 
suggestions which can give effect to creating a 
better India, we should welcome it. I am not 
sure that the Government would be interested 
in opposing this Resolution, because it 
expresses nothing but the intentions of the 
Government itself. Therefore, there is 
something to be done. But I should like my 
friend, Mr. Kapoor, to remember—as also the 
other Members of the Committee who are 
going to serve on it—that this reform requires 
a change of heart.. That is the most 
fundamental thing about it. That Js an 
expression which we have learnt from 
Gandhiji, and unless there is a real change in 
our heart, no amount of legislation and no 
amount of talking is going to do any good. It 
is an unfortunate fact that in State after State, 
whoever may be the Chiel Minister, there is a 
suspicion that the members of his caste get 
promotions and get appointments. Wether it is 
in Bihar or whether it is in Uttar Pradesh, 
whether it is in Mysore or whether it is in 
Tamil Nad or Kerala or Bombay, it makes no 
difference. The suspicion is there. It may be 
wrong. Unfortunately it is not so wrong. But 
even if it is wrong, the very fact that the 
suspicion exists implies the existence of that 
evil, and that evil cannot be conquered except 
by a change in our heart.   That is the most 
impor- 

tant fact which I should like my friend, Mr. 
Jaspat Roy Kapoor, to remember. Whether we 
change our names or not is a matter of 
secondary importance, because with any 
change in names we do not forget unfortu-
nately the caste to which we belong. That is 
the spirit, Sir, in which I approach this 
important problem raised by Mr. Kapoor. 

 



567 Evil of Casteism [ 14 FEB. 1958 ] and Communalism 568 

 



569 Evil 0} Casteism        [ RAJYA SABHA ]     and Communalism 570 
 

 

SHRI D. A. MIRZA: Mr. Deputy Chairman, 
the more you talk about communalism, the 
more it is gaining strength in the day to day 
affairs of our country. People who shout from 
housetops against communalism, who preach 
nationalism, who lead crusades against 
communalism, turn out to be rank 
communalists when their own self-interests 
are to be achieved or to be guarded. I had no 
idea of speaking on this Resolution because I 
have no religion except that India is my 
religion, India is my country and India is 
everything to me. But then I thought I would 
be failing in my duty if I did not speak on this 
Resolution which recommends that efforts 
should be made to kill     communalism,     to 
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make it a dead horse so mat IT couid , die 
unwept, unhonoured and unsung. Sir, it was in 
1947 that the division of India was brought 
about. It was the outcome of Muslim 
fanaticism and communalism and it was 
because of that we had all the trouble but then 
we thought that after this, everything would 
settle down and we heaved a sigh of relief and 
said, ?R % 3HT H?T T^' We will have some 
peace after the Partition. What actually 
happened? The fanaticism and communalism 
took a serious turn and to our disgrace, we 
Indians sacrificed the Father of the Nation—
the world revered that man, Mahatma 
Gandhi—at the altar of communalism. Even 
after that, it did not end. There was some man 
in some corner of India who fasted unto death, 
who was rather puffed up with the spirit of 
provincialism and linguism. He died and the 
people hailed him as a martyr. There was 
rebellion and there was some trouble in that 
part of India. Immediately the Government of 
India succumbed to the threat antl gave them 
the Andhra Province. Immediately after that, 
there was trouble in Bombay. Maharashtrians 
and Gujaratis who had been living in peace for 
generations, who were living as     brothers, 

SHRI BHUPESH GUPTA (West Bengal): 
On a point of order, Sir. How is this within 
the scope of the Resolution which relates 
only to cas-teism and communfflism? 

SHRI D. A. MIRZA: Certainly it is 
communalism and provincialism that is 
responsible. 

DR. SHRIMATI SEETA PARMA-NAND: 
There is an amendment which deals with 
that. 

MR. DEPUTY CHAIRMAN: The 
amendment has not been moved. 

SHRI JASPAT ROY KAPOOR: But then, 
Sir, my Resolution covers communalism 
based on linguism and State and all that. 

MR. DEPUTY CHAIRMAN: All right. 

SHRI D. A. MIRZA: Those people were 
living in peace but immediately after the 
formation of Andhra Pradesh, the leaders 
thought that they would like to come to the 
forefront and they wanted to occupy a unique 
position in the Province; and the 
Maharashtrian and Gujarati leaders brought in 
the question of provincialism, and an agitation 
was started for separate Maharashtra and 
Gujarat States. In the South, Tamil-nad wants 
to establish a sovereign State, it wants a 
Dravidistan. In Kerala, there is trouble. 

SHRI H. D. RAJAH: Do you approve or 
support the Dravida Kazhagam propagating 
the killing of one community? That party 
supported you. Do you approve of that? 

SHRI D. A. MIRZA: I do not catch you. 

SHRI H. D. RAJAH: Do you approve of the 
activities of the Dravida Kazhagam in 
preaching the killing of one community by 
other communities? That party supported the 
Congress during the elections. 

SHRI D. A. MIRZA: We are going to crush 
that party. We have nothing to do with that 
party. 

SHRI H. D. RAJAH: Your party was 
supported in elections and the leader of that 
party     .   .   . 

SHRI D. A. MIRZA: It did not get that 
support at all. 

Then, Sir, we thought that everything would 
be all right but then this communalism yielded 
plaice to provincialism and all that. You have 
to remember one fact, Sir, and that is that this 
casteism,—what you call the untouchability—
is the outcome of the Code of Manu which is 
10,000 years old. According to the Code of 
Manu, there are four castes, the Brahmins, the 
Kshatriyas, the Vaishyas and the Sudras. What 
are the duties of th<? Brahmins? They are to 
confine themselves to religion. What are the 
duties of the Kshatriyas?     They are 
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to fighting in defence of the country. The 
Vaishyas are to engage themselves in trade 
and the Sudras are the people to plough the 
field and all that, but see what is happening 
here. The Brahmins are the sudras. the sudras 
are the Vaishyas, and the Vaishyas are there 
and here doing the work of the Brahmins. 
So, Sir, this casteism is rather a man made 
one. It is the outcome of human activities. 
The only difference between Hinduism and 
the other religions like Mohammedanism is 
this: Mohammedanism is a universal 
religion. There are no communities in Islam. 
It is a religion where people enjoy equality. 
As a matter of fact, a Muslim who does the 
work of scavenging can go and rub shoulders 
with King Zahir Shah or Nasser and others at 
the time of prayer. He can go and stand with 
them while praying. 

SHRI H. D. RAJAH: That is what Jinnah 
said. 

SHRI D. A. MIRZA: This difference of 
Shia and Sunni is a political one and it is 
politics that is separating them. Here is Mr. 
Akbar Ali Khan who is a Sunni. I am a Shia 
but what difference does that make? I go to 
his house and eat and we live together, eat 
together. 

SHRI N. C. SEKHAR: But what about 
Qadianis? 

SHRI D. A. MIRZA: It is not a religion at 
all. 

No doubt, we support this Resolution but 
what I want is that every man must be 
practical and everyone who talks about 
nationalism must search his heart first. I do 
not want their spirit of nationalism to be set 
at right or anything like that. What I suggest 
is this. The hon. mover has suggested that a 
Committee should be formed to propagate 
the spirit of nationalism throughout I support 
that idea but there is one thing more. 
Committees may come and Committees may 
go but what we want is 

a programme of the action       to     be taken. 

So, Sir, with great pleasure, I support  this 
Resolution. 
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SHRI BHUPESH GUPTA: Mr. Deputy 
Chairman, Sir, the Resolution has been 
inspired undoubtedly by very laudable 
sentiments on the part of the hon. Member. I 
don't know as to why certain amendments 
were moved with a view to introducing 
certain  external  matters   .   .   . 

MR. DEPUTY CHAIRMAN: They were 
not moved. 

SHRI BHUPESH GUPTA: I am glad that it 
has only been placed but not moved. But I 
heard a speech where the other things were 
also introduced into this debate, namely, the 
question of Linguistic provinces and all that. I 
wish, that was not done because these are two 
specific and important questions for us to 
consider the question of casteism and com-
munalism in the country. It is admitted on all 
hands that even after 10 or 11 years of 
independence we are nowhere in the stage 
where we can claim that we have abolished 
casteism and we are out of communalism. 
Both these evils exist in our country side by 
side and are at times indulged in, I regret to 
say, by the Party in power for its own political 
expedience. The hon. Home Minister will 
forgive me if I have to dilate upon some of the 
activities of the Congress Party in regard to 
this matter. I do so with a full sense of 
responsibility but not forgetting the fact that 
there are many in the Congress Party at all 
levels of leadership who sincerely desire that 
the casteism and communalism should be-
abolished but there are also others who do not 
share that view and even if they pay lip service 
to the cause, do not practise it either in the 
sphere of their political life or in their private 
lives. 

Mr. Deputy Chairman, Sir, these questions 
cannot be tackled, I know, by mere passing 
legislations, much less, by expressing fine 
sentiments. If it were merely a question of 
sentiments, then we had expressed enough 
fine, good sentiments over this matter and by 
now we should have been in a position to say 
that these evils do not exist at all. Eminent 
political leaders of the ruling party have time 
and again, made very strong and powerful 
statements castigating casteism and 
communalism and yet we have found that 
Members of that particular political party have 
sought to thrive on both these factors. 
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Now Sir, we     have also seen certain 
legislations being passed and there is of 
course, the directive of the Constitution in 
regard to this matter.    Despite all this, it-has 
not   been possible to come to grips with the 
problem in a manner that we should have   
come to grips with it and solved this problem.     
We have not done so     as yet Therefore, Sir, 
the question has to be gone into a little   
deeper.     Now,     I think that in order to 
eradicate   casteism and   communalism,     we   
must make an all-out effort in every front of 
our life,  political,  economic      and  ] social 
because these evils exist   in all these spheres   
of   our life   and     we cannot separte our 
struggle     against casteism and communalism     
without at the same time coming to grips with 
other aspects of our social   existence. Take for 
instance casteism. Today we find in the 
countryside of our   country, vast millions of 
Harijans live in what may be called 'Ghettos'.     
They are neglected,      they are    humiliated 
and they are subjected to all kinds of social 
injustices and economic tyrannies and there is   
hardly       anything done on the part   of the 
Government to improve the    situation      
radically and     materially.     I do   not,     for a 
moment, suggest that nothing is being done.   
Some little is being   of course done but once 
you look   at the problem, what you need     is     
Herculean effort with a view to eliminating the 
evH.    But that is     not being     done. They 
are Harijans and they are mostly landless, 
especially in     the South. There you will find 
that     inevitably these people who are 
neglected from the point   of view     of     caste     
and against whom this foul   tyranny     of 
casteism is practised belong      to the category 
of Harijans who are divested of all lands.     
They     constitute   the vast populace of   
agricultural labourers.   Ttiey are isolated in 
their   villages.    They are socially and   
economically looked down upon by   those 
people who are at the helm of affairs in the 
country today.     I do not have any particular 
big leader     in mind. But I have in mind those 
people who are in the upper layers of the   
social strata and who     are enjoying     the 

advantages and privileges under   me present 
regime and who look     down upon those vast 
masses of our humanity with derision and 
contempt.   This is what I say.   Is it not possible   
for the Government to take cognizance of those 
things and introduce    political, economic and 
social measures   simultaneously and all at a time 
so that we make a definite bridge and we bring 
down the barriers that divide    those millions 
who are at the bottom of the ladder and those at 
the top?       Is   it not possiffie for the Congress     
party with its tremendous influence    in the 
country, through    its      leaders     like 
Jawaharlal Nehru and others,   to   go round the 
country and explain   these things to the people   
and   launch     a campaign?    Sir, gone are     the   
days when the Congress leaders   used     to 
make political   campaigns   for     such noble 
causes.   Today we find Congress leaders of that 
stature coming out in political meetings and 
campaigns only for certain very     narrow     
political objectives,  for      electioneering      and 
other purposes.     Never     do   we see such 
prominent political leaders    like Jawaharlal 
Nehru and Shri Pant   and others    going   round     
the     country, making speeches  along with      
others against casteism    and     communalism 
and nailing these vices to the counter. We do not 
see such things.     If   they added their voice 
also. I am sure the struggle against these evils     
will be successful and we will be in   a position 
to join in a common campaign so that we 
eliminate these things.   That is how it should be 
approached.   But where is the political 
campaign today by the leadership     of     the     
nation against this casteism or this communalism 
from the summit?       We   can make speeches.      
Sometimes we   can give harangues to the people 
or make our views known   to the   press,   but 
then millions and millions     of     our people 
living in the villages     do not. come to know of 
it and they do not feel the impact of the 
campaign that we should start over this matter. 
This-is very essential.   Therefore, I would 
appeal to all political parties, to make common 
cause and take up a sort   of political campaign,    
a    human   campaign, if you like, over the   
country,. 
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[Shri Bhupesh Gupta.] in which leaders of 
all shades and at all levels could come together 
and in a common platform fight against these 
festering evils in our social life. :But that is not 
done. 

I would like next to emphasise the 
importance of economic measures. It is very 
essential to give particular ^attention to 
economic measures in •order to eradicate 
casteism from this •country, because on the 
one hand we have to elevate those people who 
are at the bottom and on the other, we have to 
bring down those who are at 'the top, so as to 
eliminate or reduce the discrepancy and the 
disparity that -exists. You cannot have it both 
ways. You cannot allow the vested interests 
■to continue and still expect casteism to 
disappear. Therefore, I say, in •order to make 
an assault on casteism, it is of the utmost 
importance that we make simultaneously an 
assault on the privileges—the economic privi-
leges—of certain sections of the peo-•ple in 
the countryside and in other spheres of our 
social life. That is of the utmost importance. 

Then I would appeal to the Con-.gress Party 
not to indulge in casteism in its electioneering 
campaigns. Please do not accuse me of being 
partisan in this matter, because I am not 
saying, what I say, from any partisan angle. It 
is common knowledge how religious 
sentiments were exploited in the Bow Bazaar 
constituency where the election of a Chief 
Minister was involved. It is also well known 
how in the Home Minister's own home state of 
Uttar Pradesh, in Benaras constituency, 
casteism was exploited to combat a particular 
candidate of the opposition party. Now, these 
are unchallengeable facts. Statements have 
been issued, circulars "have been issued and 
posters have been put up and photographs 
appeared. 

SHRI NAWAB SINGH   CHAUHAN: Is it 
proper to say something    about 

the elections when a case of election petition 
is pending in a Benaras court? 

MR. DEPUTY CHAIRMAN: Yes, go on, 
Mr. Gupta. 

SHRI BHUPESH GUPTA: I am not 
reflecting on any case. I am not at all 
reflecting on any case. I have not even named 
anybody, except that I have given certain 
descriptions. What I say is, that posters 
appeared, appealing to the caste sentiments of 
the people, court or no court. I would like to 
join the hon. Member, let him take all those 
posters out so that our public life may not be 
disgraced by such posters. The judges will 
look after the law and the election tribunal is 
there to look after such matters. 

Now, is it not a fact that a Calcutta 
newspaper published photographs of the Chief 
Minister sitting in a mosque with an Imam or 
somebody praying for his success? Is that not 
appeal to communalism or certain sentiments 
and feelings which should not be appealed to 
for electoral purposes, for good public life? I 
ask that question. The photograph was 
published, not in a Communist paper but it 
was published in a Congress paper itself, and 
advertised to the whole world, as the success 
of a pillar of the Congress party in that State. 

The hon. the Home Minister knows very 
well that the Congress is powerful enough, but 
that Chief Minister was in great distress then 
though he somehow or the other scraped 
through with some 500 votes. (Interruptions.) 
I know his difficulties and his afflictions and 
in order to save that gentleman, in order to 
save him from his troubles and tribulations in 
that election, was it proper for the ruling party 
in the country to do that? It is this behaviour 
and this appeal to certain passions and preju-
dices that we should not encourage at all and 
they should not be encouraged 
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by any man of   goodwill   no   matter to 
which party he belongs. 

SHRI SONUSING DHANSING PATIL 
(Bombay): Sir, is it for a Member . . . 

SHRI BHUPESH GUPTA: Another hon. 
Member has got up. I seem to irritate people. 

SHRI SONUSING DHANSING PATIL: Is 
it for a Member of the Politburo to stand forth 
as the custodian of the chastity of the 
Congress Party? He should speak about other 
and general things. 

MR. DEPUTY CHAIRMAN: He has his 
own way of speaking. 

SHRI BHUPESH GUPTA: Sir, I do not 
pretend to be the custodian of the chastity of 
the Congress Party for the present. I leave it to 
the Chagla Commission. The Chagla 
Commission has been dealing with that matter 
and I do not know what chastity belt the 
Congress Party is going to wear after what the 
Chagla*. Commission has said. 

MR. DEPUTY CHAIRMAN: Fifteen 
minutes are over. 

SHRI BHUPESH GUPTA: But now another 
question was raised, Sir, this chastity and all 
that. Very well, Sir, what I was going to say is 
this. These things, were encouraged by the 
ruling party. If any other party does it, that 
party is equally to blame. Of course, we can 
mutually compare notes. I do not say that 
others have not committed any faults. Many 
of us may be at fault. But then we can sit 
together and discuss and decide that whatever 
may happen in the elections, no matter which 
party wins, never, never shall we indulge in 
this kind of caste appeal or appeal to raise 
communal passions. We can 4 P.M. come to a 
gentlemen's agreement with regard to this 
matter and go into the fight and fight manfully 
and in a forthright 

manner.. It is possible. Therefore,. Sir, (Time 
bell rings.) this is another of my appeals. 

I have not much time left. I hope the hon. the 
Home Minister in his wisdom will see the 
validity of some of the things I have said and 
will take the necessary measures so that, such 
unfortunate things to which I . have had the 
occasion to refer now and before would not be 
repeated in future. We must on no account 
encourage casteism or communalism, no matter 
what we stand to gain or lose by it from the 
point of view of partisan politics. 

SHRI D. A. MIRZA: I wish to know whether 
it is communalism if you goto a mosque and 
pray? Is it communalism? 

SHRI SANTOSH KUMAR BASU (West 
Bengal): Can Mr. Bhupesh. Gupta deny that 
he was broadcasting on behalf of his party 
candidate' against the Chief Minister of West 
Bengal that if the Muslims succeeded in 
returning the Communist Party candidate in 
that election he would at once occupy the seat 
of the Chief Minister of West Bengal by 
defeating. Dr. B. C. Roy? 

SHRI BHUPESH GUPTA: We never 
contemplated to make him the Chief1 Minister. 
We do not distribute portfolios like that. 

MR. DEPUTY CHAIRMAN: Order, order. 

THE MINISTER OF HOME AFFAIRS-(SHRI 
GOVTND BALLABH PANT): Mr. Deputy 
Chairman, Sir, the subject-matter of this 
Resolution did not seem to me to admit of 
much of controversial rhetoric or endless-
eloquence. The subjects with, which, it deals 
are of great importance. They refer to some of 
the chronic ailments, from which our country 
has beeni suffering for a long time. We have 
had occasions to discuss similar issues on the 
floor of this House previously. L~ 
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[Shri Govind Ballabh Pant.] do not intend 
to enter into any long •dissertation or to trace 
the history of caste-system or to deal with its 
social, •economic or religious aspects. 

It is to be admitted, and nobody seems to 
deny it, that caste and communalism have both 
been the bane -of our country. We all know 
that so long as we have got these evils in our 
midst we will not be able to attain •that degree 
of complete cohesion and unity which would 
weld us into a virile and healthy nation. Caste 
and •communalism both hamper the progress 
of the country towards unity *tnd they 
encourage fissiparous ten-•dencies. They have 
a disintegrating influence. They have 
unfortunately resulted sometimes fn very 
painful and deplorable catastrophes. So to-day 
nobody can say that whatever may have been 
the state of affairs in the past caste sentiments 
deserve to be •encouraged. Even the 
Communist Party which apparently does not 
believe in such things has often to have 
recourse to methods which smack of casteism 
and the like at the time of elections. It is not 
necessary for me to give details. They know 
how many such cases have come to the notice 
of the press, have been dealt with there, and 
everyone of them is fully aware of the part that 
he has himself played in exploiting such 
sentiments. 

SHRI H. D. RAJAH: They don't •deny it. 

SHRI GOVIND BALLABH PANT: Well, I 
do not want to go into greater detail. 

Mr. Bhupesh Gupta referred to a -case in 
which, according to him, an «steemable leader 
of Bengal, who is a Hindu, went to a mosque 
and was seen in a friendly mood with the 
Imam of the mosque. I do not see any 
communalism in a Hindu joining hands with a 
Muslim in order to . . . 

SHRI BHUPESH GUPTA: In the posture of 
praying. 

SHRI GOVIND BALLABH PANT: 
Wherein the spirit of communalism comes in, 
I do not know. If one had referred to the 
mischievous propaganda that is sometimes 
carried on in order to incite people to acts of 
violence, whether in the name of casteism 
or'of communalism, one would be depressed 
to see that even the leaders of parties which 
have apparently an international status had 
taken an active part in things of this type. The 
lure of the moment seems to blind their 
vision. However, we are not here to deal with 
these aspects. Let everyone put his hand on 
his heart and feel its throbbings, and if he 
does not do that let him at least resolve that in 
future his ways will be clean and his precepts 
will tally with his practice. 

Sir, as I said, this caste-system is a canker 
in our society in our body politic. It has only 
divided us into compartments, into rigid 
compartments, and it has "come in the way of 
that process of consolidation of nationalism, 
which is essential for the vitality of our 
people. 

So there "can be no two opinions about the 
principles underlying this Resolution, nor can 
anyone be opposed to the spirit of this 
Resolution. I only wish that we could go 
deeper into this question than is possible here 
and now, and see what we can do to eradicate 
this poison from our society and our 
community. Sometimes the affinity of caste 
even overrides discordant elements that are 
otherwise supposed to belong to different re-
ligions. Even religious disparity is 
overshadowed by caste. We know that Hindus 
marry Jains so long as they belong to the 
same caste. The religions are different but the 
castes will be one. Similarly Sikhs marry 
Hindus so long as they belong to the same 
caste, though the religions are said to be 
different. So this question  of caste has  taken 
deep     roots 
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in this country. We cannot eradicate the 
poison simply by passing a law. We have had 
laws. The Sarda Act was passed many 
decades ago; the Widow Remarriage Act was 
passed; the Untouchability Act was passed but 
the social evils which it was designed to 
remove persist to this day. To this day, its 
effect has not been very marked. So, while 
recognising the evil, the baneful influence of 
communalism and the disastrous results which 
communalism has produced from time to 
time; let us remember that it calls for 
vigilance on the part of every one of us. 
Sometimes we see a book—such as the book 
which was named I think 'Lives of Religious 
Leaders'—has been the cause for such 
incitement to communal passion that there are 
at many places riots followed or accompanied 
by fatal consequences. Similarly, other 
insignificant matters are exaggerated and they 
assume an importance in the eyes of the plain, 
simple, people who can be led away easily in 
the name of religion. Those of us, who have 
seen all that has happened in this country 
during the last fifty years, can at least learn a 
lesson and make it a cardinal rule for 
ourselves that wherever we go we will see that 
this virus of casteism or of communalism is 
«radicated to the extent possible. If we do 
that, I think, we will be achieving a lot. As 
hon. Members are aware, a Committee was 
appointed to deal with this question of 
casteism some time in 1948 and that 
Committee made certain recommendations. It 
was presided over by Shri Diwakar. Shri 
Bhupesh Gupta referred to the acts or 
omissions of the workers or the leaders of the 
Congress Party. I might just refer to the first 
recom--menuation made by that Committee: 

"The orders issued by the Government of 
Uttar Pradesh on the subject should be 
taken as a model on the lines of which 
action could suitably be taken by Central 
and State Governments." 

I  happened   to   be   associated  with the   
Uttar  Pradesh   Government      at 

that time  and  I  had  perhaps  something to 
do with these orders also. 

SHRI BHUPESH GUPTA: What has 
happened to the orders since you left? 

SHRI GOVIND BALLABH PANT: 
Luckily, I cannot easily catch the words that 
flow out of the mouth of Shri Bhupesh Gupta; 
so the question of answering him does not 
arise. 

I was just saying that the Committee which 
considered this question found that long 
before this issue had been raised here, action 
had been taken in Uttar Pradesh by the Gov-
ernment of that Pradesh which was run under 
the auspices of the Congress. Then, the 
Congress has accepted as its goal a casteless 
and classless society. I was really amazed to 
hear from Mr. Bhupesh Gupta that the leaders 
of the Congress do not speak about the evils 
of casteism or communalism. Read any 
speech of our Prime Minister and you will 
find an appeal for unity, for abandoning all 
those prejudices and sectarian feelings which 
have weakened our national vigour. 

SHRI BHUPESH GUPTA: It is a cry in the 
wilderness of the Congress Party. 

SHRI  GOVIND    BALLABH PANT Again 
I have not been able to catch his words. 

SHRI BHUPESH GUPTA: Sir, can you help 
me, so that my words are caught by the hon. 
Minister? 

SHRI GOVIND BALLABH PANT: And I 
am not very eager either to do so. So what I 
would say is this that so far as preaching goes, 
so far as delivering of speeches goes, they are 
running in a perennial stream from day to day 
and I also feel that there has been some little 
improvement so far as these long-standing 
evils which have entered into the marrow of 
our 
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[Shri Govind Ballabh Pant] people are 
concerned. The Central Government has taken 
a number of measures and as hon. Members 
are aware when the census was held in 1951, 
the census authorities were instructed not to 
make any entry about caste in the records 
except in the case of Scheduled Castes, 
Scheduled Tribes or where it might be neces-
sary for administrative reasons or to meet  
some  statutory  obligations. 

[THE VICE-CHAIRMAN    (SHRI   M.    B. JOSHI)  
in the Chair] 

Similarly, as might be within the memory of 
hon. Members, only recently a law was passed 
by which the registration of documents was to 
be made without any reference to the caste of 
the parties concerned. So far as the Report of 
the Backward Classes Commission goes, the 
greatest impediment that came in our way was 
the reference to a very large number of castes 
in the schedules that were attached to that 
Report. That would have led to the 
perpetuation of the caste system. So we have 
been exploring other methods. Sample surveys 
are being held and the States are being 
consulted so that alternative methods for 
determining real backwardness may be 
devised. The Home Ministry has also sent 
circulars to the various States making a series 
of suggestions. I am glad to inform the House 
that the States have accepted our proposals 
and all of them seem to be equally anxious to 
get rid of these evils. So Government is not 
unaware of the gravity of the situation or of 
the urgent necessity of tackling these 
problems but they do not admit of any 
superficial treatment. The socio-economic 
problems which are based on traditions of 
ages cannot be solved merely by the 
appointment of committees. Committees are, 
in fact, often appointed not with a view to 
solve problems but to create new problems—
whether that is always the purpose or not but 
that is not unoften the result, so that simple     
questions 

become even more complex and trie-remedies 
which could be put into-operation are 
postponed on the ground that the reports have 
to be considered before any practical step 
could betaken. So, we have had a Committee 
to deal with this matter previously. While we 
are all anxious that we should do what we can, 
we have to-realise that we should not adopt 
such methods as are bound to prove fruitless. 
After all, energy is limited and time is limited, 
and we have to make the utmost and best use 
of the opportunity that is available for the 
service of the community and the people at 
large. In the circumstances, we must 
concentrate our attention on things that are 
practical, that call for real and genuine 
attention and which can be tackled only with 
patience,, with a certain degiree of consider-
ation and understanding but which have 
ultimately to depend for their solution on the 
consciousness of the-large mass of people, on 
their appreciation of the demands of the 
situation, and on their preparedness to shake 
off" the old prejudices and to adopt a new way 
of life. Democracy on the one hand and 
casteism and com-munalism on the other are 
incompatible. They cannot got together. Espe-
cially when we want to establish a society on a 
socialistic pattern, it is: obvious that there 
should be complete equality in the social 
sphere, and so far as possible economic 
conditions should be so adjusted that every 
man can stand on his own legs with confidence 
in himself; with that degree of self-respect 
which a citizen of a country like India should 
enjoy and with the readiness to treat everyone 
else as a brother, as an equal, and as one who 
is entitled not only to consideration but also to 
respect. That is the-atmosphere which we have 
to create-and it is only thus that we will be 
able to get rid of these long standing: ills from 
which our country has been-suffering. I hope 
that all Members of this House will unite 
together in eradicating as speedily as may be 
feasible these poisonous gases which have 
permeated every nook and corner of our 
country, so that we may- 
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live a healthy life and the tasks which really 
deserve foremost attention may be attended 
to in a concerted manner. Our plans may be 
carried out fully and the economic, social and 
cultural life of the community and of 
everyone li-ing in this community may be 
lifted to the maximum heights possible. 

SHRI KAILASH BIHARI LALL: May I say 
to the hon. Home Minister that we are surely 
thankful to him because he has accepted the 
whole contention and the purpose of this 
Resolution and there is no need even for the 
Resolution as the Government is already 
taking steps? May I know whether the 
Government has taken steps in order to fight 
this communalism which is prevalent in the 
Services in the different States. The people 
are feeling the pinch today. What practical 
steps has the Government taken with regard 
to this so that this attitude on the part of the 
Government servants may be curbed and 
people may be saved from communal 
attitude? 

SHRI GOVIND BALLABH PANT: Well, I 
think a reference to the Government Servants 
Conduct Rules will make it clear that no 
Government servant can be a member of a 
communal or any other like organisation or 
be a party to activity of such type. Recently 
we have introduced another rule to the effect 
that no Government servant will take any part 
in proselytising activities or in any way 
assisting any one who is engaged in such 
activities, so that they may all discharge their 
duties in an impartial way and treat all 
citizens—regardless of their caste, 
community, religion, sex—equally with 
deserving respect and with the sole 
determination to dispense justice and to 
render the maximum service to everyone that 
they possibly can. 

THE VICE-CHAIRMAN (SHRI M. B. 
JOSHI) :   Shri Kapoor. 

SHRI    KAILASH    BIHARI    LALL: 
May I know whether . . . 
IOR nsn ____ 4 

THE VICE-CHAIRMAN (SHRI M. B. 
JOSHI) :  No discussion  Order, order. 

SHRI JASPAT ROY KAPOOR: Mr. Vice-
Chairman, I am glad to find that this 
Resolution of mine has been supported 
virtually by all the Members who have 
spoken. The few who formally said that they 
oppose it, in substance have supported it and 
their formal opposition to it is due to some 
misunderstanding with regard to the scope 
and implication of this Resolution. I am more 
particularly grateful to the hon. Home 
Minister for his learned speech and his 
encouraging remarks and they have set me 
thinking afresh on this Resolution. There is no 
doubt about it that the Government ever since 
the attainment of independence and the 
Congress Party have been doing all that they 
could in the direction of removing the evil of 
casteism and communalism. At the very 
earliest stage we had incorporated in the 
Constitution that there shall be no 
untouchability in the country. The various 
other articles of the Constitution that were 
framed, incorporated in the Chapter of 
Fundamental Rights and Directive Principles, 
were all aimed at the attainment of this object. 
But since we felt that in spite of all that the 
object has not been completely achieved, and 
since some new circumstances, new 
conditions and new incidents grew up during 
this period, we thought it was worth while 
once again to have a committee and to look 
into this question in all its bearings. 

Some hon. Members, Sir, formally 
opposed it on the ground that they thought 
that this Resolution aimed only at finding out 
as to what legislation would be necessary in 
this respect and so would be of not much use. 
May I draw your attention to the fact that so 
far as the wording of this Resolution is 
concerned, it does not confine itself to 
legislation? All that it says is that a 
Committee should be appointed which should 
go into the  question  thoroughly   and  
suggest 
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[Shri Jaspat Roy Kapoor.] 
all ways and means which in its 
wisdom it may consider proper to 
check the evil of casteism and com 
munalism. As a matter of fact, in the 
course of my initial remarks I have 
suggested something besides legis 
lation. One of the things that I have 
suggested is that we may have some 
sort of a code of conduct for the 
Ministers, for the Members of Parlia 
ment, for Government servants, and 
for other leaders of the country, as 
to how they should act with regard 
to  communal  institutions. I  have 
suggested that we should adopt such a code 
that none of these eminent Ministers, 
Parliamentarians and other leaders should 
attend functions of institutions which bear a 
communal name—I mean a Hindu College or 
a Muslim Boarding House or some such 
thing. It would therefore, appear that my 
Resolution is an all-embracing one and did 
not confine itself to suggestions of a law. 

Then again, Sir, my hon. friend, Mr. 
Pattabiraman, said that he opposed it on the 
ground that caste and religious community 
couid never be eliminated. I almost entirely 
agree with him. I say 'almost', but then his 
opposition and his remarks were based on an 
entirely erroneous understanding of the 
Resolution. I never suggested that in the 
Resolution. May I here remove a confusion 
which seems to have overtaken some hon. 
Members when they talk of the origin of caste 
and so on? I do not refer in my Resolution to 
caste and religious community at all. What I 
say in my Resolution is that the evil of 
casteism and communalism should go. Now 
caste and religious community are entirely 
different from casteism and communalism. A 
Hindu community based on Hindu religion, a 
Muslim community based on Muslim religion 
and a Christian community based on Christian 
religion will always remain. It should never 
be our effort to eliminate communities based 
on religion. They will all remain; probably 
caste may or may not.   Opinions may differ 

about the utility of caste. But then 
what do I mean by casteism and com- 
munalism? I mean that caste and 
communal considerations should not 
have inroad in economic and political 
spheres. Religion is the concern of 
man. It is something between man 
and his conscience and God. It has 
nothing   to   do   with  politics. My 
submission is that the Hindu community and 
the Muslim community should have full 
freedom to profess their respective faiths, but 
then on the ground of religion they should not 
have economic concessions, they should not 
have political concessions. On the ground of 
religion they should not seek the votes of the 
electorate and create communalism and 
hatred. That is my object, and that is the 
object of this Resolution. That being so, I 
hope my hon. friend, Mr. Pattabiraman, 
would, on second thought and on hearing the 
clarification and the implications of this 
Resolution, withdraw his formal opposition to 
it. 

Sir, my hon. friend, Mr. Bhupesh Gupta, 
waxed eloquent and criticised the hon. Chief 
Minister of West Bengal because he went to a 
Muslim mosque and there prayed along with 
Muslims. I do not know what notion he has 
about communalism. A Hindu going to a 
Muslim mosque and praying there with his 
Muslim friends is 
catholicity and not communalism. 

t 

[MR. DEPUTY CHAIRMAN in the Chair] 

SHRI BHUPESH GUPTA: Dr. Roy does 
not believe in faith. It is the Imam who has 
faith. 

(Interruptions.) 

SHRI JASPAT ROY KAPOOR: I have 
known Mr. Bhupesh Gupta to be the keeper 
of many a thing, good and evil, but I did not 
know he was the keeper of the conscience of 
Dr. Roy. Anyway, even if he does not believe 
in God, I would feel happy and everyone 
would feel happy that a Hindu should go to a 
mosque and join 
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in prayer with Muslims. And equally happy I 
would be when a Muslim would go to a 
temple and pray with Hindus there, and both 
Hindus and Muslims could go to a Christian 
church and pray together. After all we are 
children of one common God, and if we all 
pray together in different places of worship, 
why should it cause irritation to my hon. 
friend Mr, Bhupesh Gupta? But then anything 
that seeks to bring about unity in this country 
is unpleasant to him. 

Sir, I have done. I moved that a refer to the 
most unpleasant incidents of which our 
Communist friends were the perpetrators, 
today? Some of them, all of them rather, 
when my hon. friend, Shrimati Seeta Parma? 
nand, began to speak in Hindi, protested 
against it and left the House. Now this is 
communalism based on language. I charge 
them that they have shown communalism. 

(Interruptions.) 

SHRI BHUPESH GUPTA: I was not in the 
House then . . . 

SHRI J ASP AT ROY KAPOOR: I know 
that they would like to create disturbance 
here, there and everywhere on every possible 
occasion, but I am not going to yield to them. 
I therefore submit, Sir, that 'his conduct of my 
Communist friends here today gods to show 
that they are more guilty of communalism 
than probably anybody  else. 

(Interruptions.) 

SHRI BHUPESH GUPTA: We could not 
follow so we left . . . 

MR. DEPUTY CHAIRMAN: They say that 
they did not leave the House in protest.   You 
must accept it. 

SHRI N. C. SEKHAR: I want to know how 
he can make such charges against us. 

(Interruptions.) 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI JASPAT ROY KAPOOR: My hon. 
friends say that they could not follow and so 
they left. If their example were followed by 
other Members in this House who know only 
Hindi or only Bengali, what would happen 
here,  Sir? 

MR. DEPUTY CHAIRMAN: What are you 
going to do with your Resolution now? 

SHRI JASPAT ROY KAPOOR: That is 
exactly the question that I want to put to 
myself during the course of the reply. 

Sir, there is one thing which my hon. 
friend, Shri Surendra Mohan Ghose, said. He 
said that precept and practice must go 
together. There can be no two opinions about 
it. No doubt, it is a fact that many a people 
preach anti-casteism and anti-communalism, 
but in actual practice they resort to it. In this 
connection, Sir, I am reminded of a proverb 
which says: "Hypocrisy is the homage which 
vice pays to virtue". And even when people 
professing to be anti-casteism and anti-
communalism resort to it, they do it without 
making a confession of it. Even this thing is 
encouraging. They admit that it is an evil and 
are not prepared to say that they resort to it, in 
the open. Even this thing is encouraging. 
Many hon. Members have said that it must be 
the duty of all and more particularly of the 
politicians and the Members of Parliament to 
fight communalism and caste-ism. I submit, 
Sir, that we must lead a crusade against it and 
must fight it on all fronts, and particularly and 
most valiantly on the political front because 
the politicians are more guilty in this respect 
than others. 

May I, Sir while on this point, committee 
should be appointed, but then the remarks 
emanating from my hon. friend, the Home 
Minister, as I said earlier, have set me 
thinking afresh on this subject, and I think the 
purpose would be served if I do not 
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[Shri Jaspat Roy Kapoor.] press my Resolution 
and beg leave 0: the House to withdraw it. 

DR. R. B. GOUR: NO, Sir. How car he 
withdraw it now after having made a long 
speech? 

MR. DEPUTY CHAIRMAN: I believe the 
House will permit him to withdraw. 

SHRI BHUPESH GUPTA: No, Sir. He cannot 
withdraw it. 

SHRI KISHEN CHAND: Yes, he cannot 
withdraw it at this stage. 

MR. DEPUTY CHAIRMAN: Then I will put it 
to the vote of the House. 

The question is: 

"This House is of opinion that Government 
should take immediate steps to appoint a 
Committee consisting of Members of Parliament 
to suggest ways and means to discourage and 
check the evil of casteism and eommunalism in 
the country." 

The motion was negatived.RESOLUTION 
REGARDING RESERVATION OF SEATS 
FOR SCHEDULED CASTES AND SCHE-
DULED TRIBES IN PARLIAMENT AND 
STATE LEGISLATURES. 

 
 
 
 
MR. DEPUTY CHAIRMAN: You may 

move your Resolution in the amended form. 

SHRI H. D. RAJAH (Madras):  On a point 
of submission, Sir.   TT^rvrrTfo 

SHRI P. N. RAJABHOJ:   Sir, I beg to 
move: 

"This House is of opinion that the period 
of reservation of seats in Parliament and in 
the State Legislatures provided for the 
members of the Scheduled Castes and the 
Scheduled Tribes in the Constitution should 
be extended from ten years to twenty 
years." 


